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ERRATA

In the English Translation of the Maharashtra Municipal Property Tax
Board Ordinance, 2011 (Mah. Ord. X1 of 2011), publigshed in the Maharashtra
Government Gazette, Extraordinary No. 15, Part VIII, dated the 10th March
2011, at pages 1-14,—

{a) on page 3,—
(1) in Yine no. 9, for “chairman”, read * Chairperson”;
(11) in line no. 26, for adjudged ?, read “ adjudged as”; -
(i1} in line no. 33, jor “ position”, read “ position so” ;
(iv) 1n linc no. 42, for “salary”, read “ salaries”;
(b) on page 4, in line no. 1, for “salary ”, read “ salaries”;
{c) on page B, in line no. 25, for “clause (C}”, read “ clause (c) ”;

(d) on page 9,inline no. 1, for “Legislature ”, read “ Legislature while it
is in session for a total period of thirty days ”;

(e) on page 10, in line no. 34, for “29”, read “29(1)”.
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